Affidavit to be furnished by the candidate along with Nomination Paper
Before the Returning Officer
For election to............ wissnnnsnses (Name of the House)
From 37 RAINAGAR (sc) Constituency (Name of the Constituency)

| RAMPRIT PASWAN son/daughter/wife of LATE LATTAR PASWAN Aged 66 years, resident of VILL+POST-
SELIBELI, VIA- JAYNAGAR, DISTT- MADHUBARNI, Pin-847226 (mention full postal address), a candidate at the above

Election, do hereby solemnly affirm and state on aath as under -
{5trike out whichever is not applicable)

{1} 1 am a candidate set up by B.L.P {name of the political party) fam contesting as an Independent candidate

{2) Details of PAN and status of filling of Income tax return:-

Sl.No | Name Permanent The financial year for which | Total income shown in income
Account Number the last income-tax returm Tax Return(in Rupees]
(PAN) has been filed
1. Self AVHPPOS5EC 2018-2019 2,59771 /-
(2. Spouse BCIPPO7I7A 017-2 7,85,151 /-
imishobha
| paswan (w)
3 | Dependent 1 il il il
4. Dependent 2 il il il
5 | Dependent 3... il Wil | Nil

{3} The following case(s) is/are pending against me in which cognizance has been taken by the court:-

[sl.No | Offence | pescription ]
| {a) The details of cases where the court has taken Madhubani Magar Thana Kand Mo -303/10

cognizance, Sections of the Act and description of the | G.R, N9-2425/10 Madhubani{8ihar]
offence for which cognizance taken :

(b Name of the cou rt, Case Mo, And date of order taking | CJ.M Madhubani Town P.5-138/10, 188, 171
Cognizance ; I.P.C
[e) Dretails of Appeal (5] f Application(s) for revision(if 188 1.P.C

any| filed against the above order(s)

{4) Cases in which | have been convicted by a court of law (other those referred to in Form 26):-

{a) The details of cases, Sections of the Act
and description of the offence far which
convicted ;|
{b) Mame of the Court{s}. Case No. And ..M Mad Town P.5. Case No. 30 1/2012
Dateis) crder(s). | EAm hubani G.0. No. 135/1 2010 )
{ch Punishment impose :




{51 That | give herein below the details of the assets (movable and immovable etc.)Of myself my spouse and all

dependents:
A, Details assets:
{MNote:
1. Assets in joint name indicating the extent of joint ownership will also have o be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the S5cheme
Mame of Bank/ Institution and Branch are to be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed
campanies and as per books in case of non- listed companies should be given.
4. Dependent, here means a person, substantially dependent on the income of the candidate.
5. Details including amount is to be given separately in respect of each investment)
BED Deseription self Spouse Dependent | Dependent2 | Dependent
M. 1 3
paswan [w) B
il Case in hand 20,000- 5,000/ 1l
(i} Details of Deposits in Bank accounts Bl BANK | § MK
{FDRs, Team Deposits and all other | 63482/ 6.193/-
types of Deposits including saving W
aceounts), 26,853/
Deposits with Financial Intuitions,
Mon Banking Financial Companies
and Cooperative societies and the
amaunt in each such deposit .
[iid) Details of investment in Bonds,
Debentures/shares and units in
| companies/Mutual Funds and other |
| and the amount.
livl | Details of investment in N5S, Postal LiC
Sawings, Insuranee Policies and 3,00,000/-
investment in Post office or
Insurance Company and the amount > |
(v} Personal loans/advance given ta any
persan or entity including firm,
Company ,Trust etc. And other
receivables from debtors and the
amaunt
(wil | Motar XYLD JEER = T
Vehicles/Aircraft/Yachts/Ships(detail | PBA7D
5 of Make, Registration No. Etc, Year 2734
of Purchase and amount 00000/
(wii] | Jewellery, bullion and valuable GOLD 206
thing{give details of weight and 56,000/
SILVERIOOGA
value 6,000,
[wiii) | Any other assets such as value of
claims/interest |
(i) Gross Total value 490,335/ | 373,193/ [




B, Is of Im ets:
{Mote:

1. Properties in joint ownership indicating the extent of joint ownership will also have to be indicated
2. Each land or building or apartment should be mentioned separately in this format. )

sl Description Self Spouse Dependent | Dependent? | Dependent
No. 1 i

Smt.Shobha
pazwan |w] _
i Agricultural Land

WViLL- SELIBELI SELIBELI

Location(s) 9314, 3329, 7643 i
| Survey number(s)
Area (Total measurement in | 1.5 acres Lacres
| acres]
Whether inherited Yes Mo
property(Yes or Noj
Date of purchase in case of | Skathha 07/01/2ma
self acquired property EEHEIES _
Cost of land(in case of 72,000/ 3,17.000/-
purchaseat the time of
purchase

Any Investment on the land
by way of development,
construction etc,
Approximate Current market | 200000/ 00,000,
| . value
il | Mon-Agricultural Land
Location(s) Survey numier|s)
Area (Total measurement in
| sg. it}

Whether inherited |
property(Yes or No)

Date of purchase in case of
self acquired property |
Cost of land{in case of |
purchasejat the time of
purchase |
Any Investment on the land '
by way of development,
construction etc.
Approximate Current market
value

fili] | commercial Buildings
lincluding apartments)
Location{s) Survey number| s}
Bullt up Area [Total
| measurement in s )
Whether inherited property(Yes
of Noj
Date af purchase in case of self
acquired property

Cost of tand{in case of
purchase)at the time of
purchass

Any Investment an the land by |
way af develapment,
construction eic.
Approximate Current market

walue | J




Value of (i) to (v} above

(v) | Residential Buildings SELIBELI WARD NO-2
{including apartments} 6157.6253 MADHUBANI
Location|s) 215
Survey number(s)

Area (Total measurement in | 3800 7600
sq. ft.]
Built up Area (Total 3000
measurement in sg. ft.)
Whether Inherited Yes Mo

| property{Yes or No)
Date of purchase in case of il 29/12/2006
self acquired property 10/03/2010
Cost of land(in case of il 1,11,000/-
purchase)at the time of 4,22,000/-
purchase 19,400/-
Any Investment on the land | Nil Yes
by way of development,
construction etc.
Approximate Current market | 9,50,000/- 60,50,000/- .
value

(v} Other{such as interest in il il
property)

{vi} Total of Currant Market 16,50,000,- 66,50,000/-

(6] 1 give herein below the details of liabilities/ dues to public financial institutions and government:-
[Note: Please give separate details of name of bank, institution, entity or individual and amount for

Eachitem) R s
L1 Description Self Spouse Dependent | Dependent? | Dependent |
No, Smmt.Shobha 1 3
paswan [w)

1}

Loan or dues to
Bank/Financial institution(s)
Mame of Bank or Financial
Amount outstanding Mature
of loan

Loan or dues to any
individuals/ Entity other
than mentioned in (i} above.
MNarme|s)

Amount outstanding

Nature of lnan

Any other liability

Grand total of liabilities

)

Government Dues :
Dues to department dealing

with government
accommodation

Dues to department dealing
with supply water

Dues to department dealing
with supply of electricity




[tues to department dealing
with supply of
telephone/mabiles

Dues to department dealing
with government transport
{including aircraft and
helicopters)

Income Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal/ Property Tax
Dues

Sales Tax Dues

Ant other dues

Grand total of all Govt. dues

{7) Details of profession or accupation:

a. Self: - Pension/Pay, Govg, M.LA
b. Spouse: - Govt, employ
(8] My educational qualification is as under: - M.A, L.L

{9). ABSTRACT OF THE DETAILS GIVEN IN [1) TO (&) ABOVE:

iGive details of highest School/University education with full form of the certificate/diploma/degree course)
{Name of the school/college/university and the year in which the course was completed. |

1, | Mame of the candidate Eri Ramprit Pasw, -|
2. | Full postal address Vill+Post:- selibeli
3. | Number and Name of the constituency and state H-I':g‘]ggﬂ (bhag No-94, 51. No-604) I
1 Mame of the Political party which set up the candidate | BLP
{otherwizse write ‘Independent’) o
5. (a} Mumber of in which conviction order passed
{other than those referred to in Form 26)
{b) Total number of Pending cases where the
court{s|have taken cognizance
[ PAN of Year for which last Total income
Income Tax Return filed shown
(a) | Candidate : 2018-2019 2,59,771/-
(b} | Spouse: Smt Shobha Paswan (w) | 2017-2018 7.45.151/-
BCIPPO797A Ji
Il (e [rependents : il il
7. Detalls of Assets and Liabilities in rupees
Description Self Spouse Dependentl | Dependent | Dependent3
Smit.Shobha
paswan (w)
A NMMoweable Asset £,50,000/- 13,35,939.80
(Total value)
| B. Immoveable Asset
il | Purchase Price and 72,000/- B,69,400/ -
Development Cost of
Immovable Property
| {Total Value)




| {ii] | Approximate Current 13,00,000-
Market Price of Asset
(Total Value)

8. Liabilities

{i} | Government dues

| (Total)

| {ii) | Loans from Bank,
Financial Institutions
and other (Total]

9. Highest educational gualification: M.A, LL.B

1. Matric:- K.5.H.E. SCHOOL, CHCHRAHA-1969

2. INTER:-D.B.COLLEGE, JAYNAGAR-1375

3. GRADUATION:-L.5.0.M, SARSABPAHI{LN.M U}-1583
4. POST GRADUATE:- LN.M.U, DARBHANGA-1987

5. LLB:-LN.M.U DARBHANGA-1993

{Give details of highest Schoal fUniversity education with full form of the certificate/diploma/degres course]
{Mame of the school/college/university and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true
and carrect to the best of my knowledge and belief, no part of it is false and material has been concealed
there from. | further declare that:

{a) There is no case conviction or pending case against me other than those mentioned in items 3 and 4
above;

{b} I, my spouse, or my dependents do not have any assets or liability, other than those mentioned in
items 5 and 6 above.

Verified at Patna this the 3¢ days of March 2019

oxtoetha *

DEPONENT 27 2

Note:-

1. Affidavit should be filed latest by 3.00FM on the last date of filing nominations.

2. Affidavit should be sworn before an our Commissioner or Magistrate of the First Class or before a Notary
Public.

3. All columns should be filled up and no eolumn te be left blank. If there is no infermation to furnish in
respect of any item, either “Nil" or "Naot applicable”, as the case may be, should be mentioned.

4. The Affidavit should be either typed or written legibly and neatly.
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